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No.- 18/Lo.Se.A.-12-01/2026 -10936/GAD—In exercise of the powers conferred
under Section-13 and 14 of the Bihar Right to Public Services Act, 2011 (Bihar Act 4,
2011), the Government of Bihar is pleased to make the following Rules to amend the Bihar
Right to Public Services Rules, 2011 (as amended from time to time):-

1. Short title, extent and commencement:-
(1) These Rules may be called as the Bihar Right to Public Services
(Amendment) Rules, 2026.
(2) It shall extend to the whole State of Bihar.
(3) It shall come into force from the date of its notification in the Official
Gazette.
2. Substitution of Rule-3 of the Bihar Right to Public Services Rules, 2011
(as amended from time to time):- Rule-3 of the said Rules shall be substituted as
follows-
""3. Power of Designated Public Servant to authorize for receiving the
applications:-
(@) The Designated Public Servant shall have the power to authorize
by order any of his/her subordinate officer/staft for receiving the
applications and giving acknowledgement.
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(b) Under this rule, the application or the first/second appeal may also
be filed through online mode on the portal (s) developed by the
Government."

3. Substitution of Rule-10 of the Bihar Right to Public Services Rules, 2011 (as
amended from time to time):- Rule-10 of the said Rules shall be substituted as follows —
"10. Procedure of application for First and Second Appeals.-

(a) Consent of the applicant shall be presumed, at the time of submitting
the application to designated public servant or any of his/her
subordinate officer/staff authorized by order or through online mode
on the portal(s) developed by the government, regarding auto appeal
to appellate authority/reviewing authority as the case may be, in case
there is failure to deliver service/appellate authority has failed to
decide the appeal within the stipulated time limit. Hence, first/second
appeal shall be deemed to have been filed automatically. A suitable
provision shall be made in the software regarding automatic
first/second appeal on the portal(s) on behalf of applicant. It shall be
mandatory for applicant to give his/her mobile number while
submitting the application.

(b) Following information shall be included with application for any
First and Second Appeals to Appellate Authority or Reviewing
Authority i.e.,

(1) Name and address of applicant or person asking for First and
Second Appeals.

(2) To the extent possible, name and address of Designated Public
Servant/Appellate Authority against whose decision the First or
Second Appeal has been presented.

(3) Gist of the order against which the First or Second Appeal lies.

(4) Date of application along with name and address of the
Designated Public Servant if the appeal is made against non-
receipt of acknowledgement of the applications.

(5) Basis for First or Second Appeal.

(6) Relief asked for.

(7) Any other related information that may be necessary for
determining the First or Second Appeal."

By the order of Governor of Bihar,
Dr. B. Rajender,
Additional Chief Secretary to the Government.
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